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MR. CHAIRMAN: Has the hon.
Member the leave of the House to
withdraw his amendments?

SOME HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): No.

MR. CHAIRMAN: All right. I
will have to put it to the vote. I will
put all amendments moved by Shr
T. R. Shamanna to clause 2, to the
vote of the House.

Amendments Nos. 2 to 7 were put
and negatived.

SHRI N. K. SHEJWALKAR (Gwa-
lior): I want to be enlightened on
one point. When leave for withdra-
wal of amendment is asked for, it is
not ag if it should be granted unani-
mously. Majority iz there. It need
not unanimous. But majority is
enough. It can also be voted. It is
not necessary for the Chair to just
put them to the vote.

MR. CHAIRMAN: If there is even
one dissenting voice, I have to put
it to vote, That ig the rule. I have to
put the question to the House in
order that the House may give its

permission to withdraw or not to
withdraw,

SHRI JYOTIRMOY BOSU: That
you did, Sir.

MR. CHAIRMAN: Thank you. The
question is:

“That Clause 2 stand part of the
Bill.” .

The motion wag adopted.
Clause 2 was added.to the Bill.
Clause 8 was added to the Bill,

Clause 1, the Enacting Formulag and
the Title were added to the BIll. ,

MR. CHATRMAN: Now, the hon.
Ministér, ’ ’

~
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg .
to move:

“That the Bill be passed.”
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

Now, Mr. Jyotirmoy Bosu, do youw
want to speak?

SHRI JYOTIRMOY BOSU: No, Sir,

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

16,25 hrs,

STATUTORY RESOLUTION RE:

DISAPPROVAL OF DELHI UNIVER-

SITY (AMENDMENT) ORDINANCBS,
1981

AND

DELHI UNIVERSITY (AMEND-
MENT) BILL

SHRI N. K. SHEJWALKAR: Mr,
Chairman, Sir, I beg to move:

“That this House disapproves of
the Delhi University (Amendment)
Ordinance, 1981 (Ordinance No. 4
of 1981) promulgated by the Presi-
dent on the 9th June, 1981.”

¢

16.27 hrs.

[SERt CHINTAMANI PANIGRAHI in the
Chair]

Sir, I may be excused for raising
the question of propriety of issuing
ordinances time and again Several
times, this point has been raised before
this hon. House that the measure.of
ordinance should not be resorted to as
far as possible. On the lastyoccasion
also, in the year 1880, about ten ordi-
nanceg were issued by the Govern-
ment before the start of the session.
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1 hed also then raised this very point
that the measure of ordinance should
be avoided and it should be actually
tondemned. At that time, I also
quoted the earlier rulings of the hon.
Speaket of this House and again with
your permission I want to gquote from
Kaul and Shakdher from page 522:

“On Nevember 15, 1971, when the
Deputy Minister of Parllamentaty
Affairg sought to lay on the Table
topies of the thirteen Ordinances
issued by the President during the
preceding inter-session period, an
objection was raised that never
before in the history of Parlament,
g0 many Ordinances were issued
during any particular inter-session
period. Thereupon, the Speaksr
observed:

‘T agtee with yéu that zo many
Ordifenices ahould not have been
iskued, I personally think it is not
a light matter to be ignored Cer-
tain observations have been
made by my predecessor Shri
Mavalankar based on Vetry souf@
Judgement I would invite the
attention of the Government to
#be that there iz real emergency
or urgency justifying the festre
of an Ordinance.’

Further, 1t is aaid:

“.. on November 22, 1871, parti.
cularly in regard to the Ordinances
which had imposed certain levies,
the Speaker observed:

Tt you think lhst there should
be some distinction between
financial and non-financial, tax
and rion-tax, Ordihances, there it
nothiag in my knowledge on
which I can base my ruling. ATl
T can say is that 1 do not apptove
of an Ordinance just at the time
whén the House i= about to
meet’ ¥

1 raised thig objection earlier also
and Wrought it to the notice of the
hon, Speaker and the House. The
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House sheuld condemn thig pfactice.
The hon. Spesker wag pleased to
observe that suth sort of ordihances
in such a large number should not be
resorted to Thig time slso what has
been done? There are as many as
nine ordinances profusigated Buring
the last twp and a half months, I do
not want to take the time of the
House by giving the total list, but it
is before me and it hag been circulat-
ed to all the Membery and everybody
knows what the Iist is. Therefore, I
will first request that such sort of
exertise of power under Article 123
should be tondemned putright,

8ir, I will point out the grounts on
which thiy particular ordinance has
been sought to be supported. The
statement which hay been circulated
slong with this Afendment Bill says:

“Fromt time to time the Govern-
menht of India has been Tedeiving
requesty from fIriendly foreign
countries having no, university of
thelr owh or the Weltare afsocia-
tions of Indigns gﬂnﬁe& in foreign
counfties for etion of their
institutiona o¥ nighér education to
Univetsities 6f India”

After reading these lineg one would
not reelly eomre to the conclusion that
from time to time Government of
India has been recelving requests may
be trom the ladt one year dr last two
years. Specific data regarding those
requests has not been given I am
sure that request must ve bHedn
coming for a few years. When there
was such &8 demand for affiliation by
foreign countries, why at the eleventh
hour was such a decision taken?
Statement Purther says: “It was
however, not possible for the Gave
ernment to accede to such request
because none af the Universities in
India hes extra terviforial juorvisdic-
tion Anq for having extra territorial
jurisdiction, this wrdinanss unhd this
Bill has been brought in. So, if they
actuslly wanted and if they had
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data with them for considering ihe
demand of foreign institutions ear-
lier, what was coming in their way
to increase the extra-territorial juris-
dietion of any of the universities the
wanted earler? Why was it not done
earlier?

The grounds on which they show
the emergency is stateg here:

“Recently a request was, recei-
ved from a friendly foreign
country for affiliation of its propos-
ed degree college to the University
of Delhi for three-year degree
course, In order to make it possible
for the Government to enable the
University of Delhi to affiliate
colleges outside India, it was deci-
ded t6 amend Seéction 5 etc. ete.'?

Sir, the snmg is here. They give
one illustration to show that they
want 60 eCcormmodate one regquest
but while writing plural requesty are
mentiened namely, “in  order to
make it possible for the government
to sccede to stich reguest” Was ihii
actusily the purposs of the Ordi-

naace.

Now, why was hot thig Bill brought
in edPN#, When they Ha#l lof of Te-
queyty Yor the affiliation of sueth vols
leges. Therefore, on teading a1l fhis
explamitofy stétemefit it cannot be
at all inférredl Wt thete wWas a
necemity ¥6r such an  otdimance.
Therefore, T Teel thet actually this
is arl of PurTithent. This is
dim of fhe Spénkers ruling.
Mattéty #te dlwayy being tdken very
lightly 4fd % this T have raised very
serious objéction, Arficte SIA' &F fhe
constithtion sayy Tt if shall be ™e
duty & eveiy titizenr oY India b
abide by thp cbimtitwdion ang res-
pect its idealds smd ingbitutions...
Parligthestt being the supreme body,
its decinibn wn@ s giving of mind
throtigh fhve spesloer are moé  light
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matters. Every time these ordinance
arg brought in, we in the Opposition,
particularly myself get the chance
to oppose this sort of thing with the
utmost power at our command. Un-
fortunately, I can only say that it
is a complete disregard of the status
of this House. Actually, it ijs a gort
of contempt of this House.

I now come to the ordinamee R-
self. Yesterday also it wag said that
such-énd-such a heading of a parti-
cular act was something, but below
the heading was something else.
The difficulty is to the extent of
having some more colleges under the
jurisdiction of thig University—it may
be Dellri Urmiversity or any other
university. I cam understand #hat
difficnity. H you have ® rertové dhat
difficulty, you can bring in weme
legislation for that purpose, But this
patticular BiMl—and this ordinance—
is muth more than that.

MR. CHAIRMAN: Mr. Shejtrafiar,
you knew the entire time allotted
for the entire Bill is only one hour.

SHRI N XK. SHEIWALKAR: I
know; st setbrding o the rules, I
am entitled to half an hour in res-
pect of resolutions. It is my right.
Am I talking anything irrelevant? I
will try bwt aftér 411 1 ecahinot be
bound. The amendmeny suggested is
in respett of Sectlon 5. They want
to add this clause (1A):

“Notwithstanding anything ocen-
tained in sub-section (1), the Cent-
ral Gavernment may, if it is of
opinion that it is necessary or
expedient so to do in public in.
terest, direct, by order in writing,
the University to admit te its pri-
vileges any institution situated
outside India and the University
shall be bound te comply with such
direction.”
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There is this University Act; and
under that Act, there are statutes
and ordinances. Under ordinance
No. 21, Chapter 8, they have laid
down principles for pecognizing insti-
tutions. It is gsaid:

“Every application shall contamn
a sgtatement of the following parti-
culars:

(a) that it is an institution
which provides general or special
education....

(b) the date of its
tion....

(¢c) whether it desires to be
admitted as a3 whole or in res-
pect of some branch or depart-
ment. ..

founda-

(d) whether it is applying for
admission as an institution pro-
viding courses of instruction for
degrees or diplomas of the Uni-
versities.. ..

(e) an account of its build-

ings ., . .

(f) the number and qualifica-
tionsg and remuneration and con-
ditions of gervice of the staff . . .

(g) provision for equipment

and laboratories
(h) the standard of instruction

(i) the number of students,
distinguishing those receiving in-
struction in the day time and
those attending evening classes
only;...."

And further, with regard to the
Executive Council, under rule 4 of
this Chapter, it js said:

“The Executive Council, after
considering the above information,
may recognise the institution as an
institution of the University, sub-
ject to the following conditions...”
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And conditiongs have been
given thereafter ie, at page 334 of
the Statute Book.

Now, what a funny thing ig being
done! Government takes for itself
all the powers. They say, by an
order, they will direct the university
to admit any instituiion and the uni-
versity shall be bound by that. Why
should it be bound? Is it not a dis-
crimination between one college and
another.

Today I had read in the paper that
there are two colleges which are
under consideration for being recog-
nised by the Delhi University.
Whether the standard for admitting
one college of India can be different
from the standard of admitting an-
other college outside? I can under-
stand if you give them extra terri-
torial jurisdiction because that is &
matter which concerns the foreign
country, The Government of India
can rightly decide whether a parti-
cular college of a particular country
should be asked to be afflliated or not,
and to that extent, the judgment or
discretion should be that of the Gov-
ernment of India. T do not challenge
that; that is a correct procedure.

Secondly, why do you want to inter-
fere in the affairs of the University?
The Government can; at the most,
recommend that after all this isa col~
lege which you kindly consider whe-
ther it can be afflliated or not; you
kindly consider over that matter and
decide The Executive Council and
the academic Council are the bodies
which are to be consulted. In the
papers, it appearg that the associa- -
tions of teacherg also gave an un.
favourable reaction. Actually what
happeneqd is this, When the Vice-
Chancellor was asked about this mat-

ter, he sald “When this -Ordinance
was beilng promulgated, he was con=
sulted”, A questifon was put to him:
“dig you ask the Councfl Members or
othér membery whe are under the
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Ordinance, or under the Act, or under
this statute, empowered to admit a
particular college? He said, “No; I
do not feel 1{he necessity thereof.”
Can the Vice-Chancellor say of his
own that “all right we agree to bring
forward such an Ordinance”? Whe-
ther the Executive Council Members
or teachers or oihers who gre directly
responsible for admitting such col-
leges into the University were asked?
If such action should have been taken
and if they had given the consent,
then it would have been quite under-
standable. Then the fault would not
have been that of the Government.
Ags prima facie their reaction js that
they had been side-tracked. Certain
rights were taken away with respect
to a particular institution. How ijs it
justified?” I do not see any justifica-
tion in it. Why should it be on their
sweet will? So, wide ranging powers
are taken by the Government. No
principle js laid down: when the
University shall be bound. On what
principle they will recommend? No.

With your permission I have moved
my amendment wherein I have sgaid
that there should pe a recommenda-
tion to the University. The Univer-
sity may or may not congider the
cagse on the basig of the principle laid
down in the Act, in the statute, in
the Ordinance. So, this ig the amend-
ment which I have tried to move.
Let me make it very clear that I am
not opposed to the extension of the
territorial jurisdiction of the Delhi
University; not at all. But I am
entirely opposed to the intervention
by the Government into the powers
of the University and the Executive
Couneil under which all these things
are being done. I request the hon.
Minister that they should reconsider
thig matter, this sort of discrimina-
tion. I am afraid whether this Act
can withstand the judgmeni of , the
court because there i{s a discrimina-
tion. A college in India iz being dis-
criminated against g particular cal-
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lege abroad. The same yardstick is
not being applied for admitting an
institution into the University. It is
for those who are in the Academic
Council, in the Executive Council to
judge whether a particular institution
is fit to be given this. privilege or that
privilege; whether that can be
brought under the Delhi University.
The Government should not take
these powers. They have not laid
down any test on the basis of which
they can ask. They can ask anybody.
Today, they are asking one college;
tomorrow, they can ask another col-
lege to be affiliated. It means that
the University will be bound by that
order. I am entirely opposed to the
word ‘bound’.

Therefore, my submission is that if
at all this amendment is accepted,
that will be a good step. Otherwise,
I oppose the Bill.

MR. CHAIRMAN: Resolution mov-
ed:

“This House disapproves of the
Delhi University (Amendment)
Ordinance, 1981 (Ordinance No. 4
of 1981) promulgated by the Presi-
dent on the 9th June, 1881.”

DR. KRUPASINDHU BHOI (Sam-
balpur): I rige on a point of order.

AN HON, MEMBER: Under what
rule?

DR. KRUPASINDHU BHOI: Under
Rule 178. Mr. Chairman, you direct-
ed the hon. Member to cut short his
speech.

MR. CHAIRMAN: I have already
told him and he concluded within
fifteen minutes. Let the Minister

move the Big«

DR. KRUPASINDHU BHOI: He '
sald that he has a right to ... (Inter-
Tuptions).

MR, CHAIRMAN: Let the Minister:
move the Bill,
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THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): I beg to
move—

“That the Bill further te amend
the Delhi University Act, 1922, be
taken into consideration.”

1 would like to apprise the House
‘of the background of this measure.
In the past, the Ministry of Education
had received reguests from friendly
foreign countries having no untversi-
ty of their own or the Welfare Asso-
ciationg of TIndians domiciled in
foreign countrjes for wffiiation of
their institutions of higher eduecation
to a university in India. It hag how-
ever, ... (Interruptions)

SHETI N. K. SHETWALKAR: With
your permission, Sir, will the Madam
oblige by giving the dates on which
these requests were made?

MR. CHAIRMAN: She is stating.

SHRIMATI SHEILA KAUL: Will
you have the patience te hear me
fully? 1 am giving details, That is
my job.

It hms, however, not Peen possible
to ateede to guch refuestsy bécause
none of the universities in Indig has
extra-territorial jurisdiction. Last
year, a request was received from a
friemdily foreign coumtry for affiliation
of their preposed degree college to
the University of Delhi for Three-
Year degree course, Delhi Uniyersi-
ty is a Central University and jt has
powers to admit to its privil col-
leges located within its jorisdiction.
By virtue of Article 2435(2) Parlia-
ment also has power to &meng the
Dellki University Act se as to extend
the jurisdiction of Delhi University
beyond the territory of India. 1In
order to make it possible for the Gov-
ernmidit to actede to thiy anfl similar
requests and to enable the Uhiversity
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of Delhi to affiliate colleges outside
India it was decided to amend Section
5 of the Delhi University Act. This
was done through a Presidential
Ordinance, as the foreign country has
desired that the College should start
functioning from the gcademic session
beginning in July, 1981, and Parlia-
ment was not expected to be called
in gession before that time. Accord-
ingly, the Delhi University (Amend-
ment) Ordinance, 1981, was promul-
gated by the President on 9th June,
1981, to empower the Central Gov-
ernment, if it is of opinion that it is
necessary or expedient so to do in the
public interest, to direct oy order m
writing the University to admit to its
privileges any institution situated out-
side India, and the University will be
bound to comply with such direction.
The présent Bill seeks to replace the
Ordinance., I trust that the House
will apprecidte the objectives of the
Bill and give its whole-hearted sup-
port to this measure. With this, I
request the House to take the Bill
into consideration.

Now, 1 heve been asked to give the
dates and the countries who "have
asked for the affiliation and which
have been gskiing for affiliation Dubai
School In TAE. had asked in 1979,
as also Maurittus, They have been
asking but the requests did not come
from that Government. But this
time the request came from the Royal
Govéernment of Bhutan and since it
was g requekt from a Governméent to
Govérnment, it became the policy of
a Aatfferert natere, when there is a
large poliey dbjective, with which an
autonomouns authority is not directly
concéerned, T a friendly foreign
country retmaekts the Ceéntral Govern-
ment, it becomes a matter of foreign
policy @nd g devision in this regard
is retyuired to be tdken to fulfll the
objective of the foreign policy. Such
a decision canmot be left to the will
of an sutonemous body, because they
mey have certain members who
might dimigred and theh Bfe relations
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between our country and a friendly
foreign country may get upset or may
not be in the right way. So, it was
necessary and it was taken up by the
Government. Ap ordinance was pro.
mulgated by the President. The hon.
member also read out g long list that
the Executive Council could do such
and suech things, but he did not men-
tion the authority of the Executive
Council to affiliate a college of a
foreign country, which also exists.
This is precisely what we want to do
now under thig Bill

He also mentioned that the Execu-
tive Council was not asked about it.
But I would like to inform him that
the Executive Council welcomed the
idea and suggested to the Vice-
Chancellor that he should take up
this matter. So, nothing has been
done out of the way.

SHRI N. K. SHEJWALKAR: What
are the actual dates on which the
requests have been made earlier?

SHRIMATI SHEILA KAUL: On
6-2-80 the Education Department of
the Government of Bhutan wrote to
our Ambassador in Bhutan regarding
the proposal for the upgradation of
the Shrebutse Junior College and its
affiliation. On 28-4-80 the Ministry
of Education suggested the possibility
of affiliation of the college, but the
matter was under examination and
nothing happened. On 13-2-81 a
meeting was held in the Ministry of
External Affairs—because it wag g
foreign country—and the consensus
wag that the Delhi University could
affiliate the college. On 15th April,
the Ministry of Education started the
modealities of amendment and we dis-
cussed how it sghould be done. On
9-6-81 the President promulgated the
ordinance, On 11.6-81 a letter was
issued to the Delhi University appris-
ing it of the ordinance. They welcomed
the provisiong of the ordinance be-
cause it gave them status, There were
other universities which could not do
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it. It wag only the Delhi University
that had the status of getting affilia-
tion of a foreign country, Fer them,
it was no interference. On 10-7-1881,
Bhutan Government made a formal
application that they want to intro-
duce Three Yesr Degree Course. This
is how we preceeded,

SHRI N. K, SHEJWALKAR; From
time ty; time Government of India
have been receiving requesiz fram
friandly foreign couniries. S has
only mentjoned one case regarding
Bhutan. 1 want to know whether there
are any other cases,

SHRIMATI SHEILA KAUL: I said,
U.A.E. and Mauritius,

(Interruptions)
MR, CHAIRMAN: Motion moved:

“That the Bill further to amend
the Delhi University Act 1822 be
taken into consideration.”

There is an amendment to this mo-
tion for consideration. Shri Chandrajit
Yadav...Absent. Shri Rup Chand Pal,

PROF. RUP CHAND PAL (Hoogh-
1¥): We have nothing to object to this
piece of legislation relating to the
amendment to the Delhi University
Act. But what has just now been said
by a friend of mine from thig side is
that the Executive Council of the
Delhi Universgity as also the Academic
Council should have been consulted,
We Dbelieve that they woulg have
welcomed it unanimously. That would
have been good both for the Govern-
ment and the University sp that no
ane could say that there is an infrin-
gement on the autonomy of the Uni-
versity,

When we are extending this afitlia-
tion to a foreign country, let us leok
at the situation prevailing in Delhi
itself. Thousands and thousandg of
students every year come in the queue
waiting for admission ang they are
being deprived of admission.
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If we look at the condition of the
privately managed colleges, during
the last 58 years about 58 colleges
have grown up in Delhi, A number
of private colleges received maximum
amounti of aid from 1971 to 1975, Still
we find that some of them have be-
come siek. Later on, a 10-year draft
‘plan haq tried to strike a balance
between, the developed and the deve-
loping colleges, But there is a prob-
lem regarding taking over of the sick
privately managed colleges. I can cite
one example.

In South Delhi there is Rao Tula
Ram College, of which, 80 far as I
know, our hon, Minister for Agricul-
ture is the Chairman of the Board of
Trustees. That College is named after
the departed grandfather of our Min-
ister, But the college is closed. The
sudents have been told to go to some
other college where they have been
deprived of* admission. The teachers
have not been petting their salaries
for months together. That s the situa-
tion prevailing in Delhi itself,

The teachers of the Delhi Univer-
sity colleges have been struggling to
get some of their demands met for a
long time. A few months back, there
was a continuous strike, One of the
demands was more promotional av-
enues. In the absence of promotional
avenyes among the teachers, they are
getting frustrated day by day. I would
ask the Minister to say something as
to ,what she proposes to do regarding
our teachers to improve their quality
and to make them satisfied in these
difficult days of price rise and jnfla-
tion. There is the other demand of the
teachers regarding statutory provi-
sion for security of service. That ia
not there in Delhi University,

MR. CHAIRMAN: What you are
telling is not relevant to the Bill, So,
you please conclude.

PROF. RUP CHAND PAL: I am not
discussing smy 'particular college,

AUGUST 26, 1981

Ord. (St. Res) & 412
Delhi University (Amdt.) )
Bill

17 hrs,

MR, CHAIRMAN: Whatever it is,
it is not relevant to the provisions of
the Bill

PROF. RUP CHAND PAL: Delhi
University has tp run about 250
examinationg throughout the year.

MR. CHAIRMAN: This is a very
limited Bill,

PROF. RUP CHAND PAL: I will
conclude soon.

e wrEer W (FSET )
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PROF, RUP CHAND PAL: Since it
hag tp conduct about 250 examina-
tions, it is over-burdened. Since all
the colleges are over-crowded the
students are deprived of many ame-
nities,’ If vou look at the student
teacher ratio of the Delhi University,
it is not at all happy.

17.01 hrs.
[Mr. DEpuTY-SPEAKER in the Chair]

Higher education is in the dol-
drums, We find today there jg diseri-
mination in the country in the field
of education. While the Central Uni-
versities are having a lot of funds,
the State Universities ars starving
for funds, In the Sixth Plan there is
a drastic cut in the gllocation for
education for State Universities. I
woulg say that if there has to be a
cut in the allocation for education in
the Sixth Plan, it should be equally
shared between the Central an@ State
Universities. The Government should
ensure that the State Universities are
not deprived of funds, while the Cen-
tral TUniversitley are pampered, like
their own children and step children,
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Originally, education was in the
State List. During the days of the
Emergency it was brought into the
Concurrent List, 1; is the demand
throughout the country, of teachers,
students and others, that it should be
brought back to the State List We
demand that the Government should
give due consideration to this demand.

WAIT AT X : II(EAE
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PROF, RUP CHAND PAL: Lastly,
T will come to a problem faced by
the Delhi University where, I am
sure, Acharya Bhagwan Dev will sup-
port me.

MR, DEPUTY-SPEAKER: Bhag-
wan is always on your side. ~

PROF. RUP CHAND PAL. Al-
though there is a provision for writ-
ting the examination in the mother
tongue, even those students who
9pted for Hindi do not get text-books
in science subject with the result
that they are facing untold difficul-
ties. I hope the Governmen' would
go into this.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I rise to sup-
port this Bill to amend the Delhi Uni-
versity Act, 1922, Many irrelevant
things have been sajd during this dis-
cugsion. This is not a debate on the
Delhi University or the University
Grants Commission. When the occa-
:;101; comes, Members can speak on

at,

This Ordinance is for a limited
purpose. The discussion should have
been within the scope and contours
of the Bill rather than’taking this
opportunity to flaunt all the demands
of the Delhi University, 'I would do
that when there is a discussion on the
Delhi University.
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On this occasion, I would confine
myself strictly to the parameters of
this Amending Bill. If you look into
the figures of foreign students in the
Pelhi TUniversity, the number has
been continuously going up, While in
1975-76 the number was 265, in 1878-
79 it went up to 1,504, This shows
that the Delhi University has ac-
quired a respectable status in the
international world of education and
jt deserves our congratulationg for
having put one of the Indian Univer-
sities in the international map of
education, Once upon a time Nalanda
University wused to attract students
from foreign countries. Those were
days of glory for India and we are
surely coming back to that position.

Sir, the limiteq purpose of the
Ordinance and this present amending
Bill is that we enable a college in
Bhutan to get affiliated to our Delhi
University. As has been rightly point-
ed out by the Minister, this is the
area where the foreign policy also
comeg in and it is & very sensitive
issue in which the external relations,
our relations with the friendly gov-
ernments, are involved. The hon,
Member, Shri Shejwalkar, has asked
a few questions as to why it was not
done earlier. I was listening very
attentively to the dateg supplied by
the hon. Minister, During 1978-T9
when certain other foreign colléges
or departments made requests, the
Government was not with us, it was
with them, Had they got the vislon
and projecttion for the future, they
would have immediately accepted this
and raised the status of the Delhi
University t; ap international univer-
sity. But, Sir, not to speak of inter-
national things, they cannot even
think on a national scale. Now Edu-
cation is a Concurrent subject and
rightly s not because we passed the
Constitution (Forty-second Amend-
ment) Bill, but because all the forces
represented by Janata and Marxists
failed to get the amendment ratified
in the Rajva Sabha on 31st August,
1878 when the motion fell through
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because they could no{ marshall two-
thirds of the Members present amd
voting and a majority of the House
to wote. S, it is their fault
that they were unable to raise
the university to an international
status. When their Government was
there, they were unable to accede to
their request and when the Constitu-
tion (Amendment) Bill was to be
passed, they could not marshall the
voles required for passing the amend-
ment, So, the Congress Government
has done a right thing and I would
request the Minister to go ahead with
this. Even if some other unjversities
which may not be Central Univer-
sities want some sort of affiliating
powers, they should be given, and the
earlier the better,

Bir, T would also suggest that at
present 108 universities jn the coun-
try are there and there are 12 Insti-
tutes which are deemed universities.
In this big expansion, the population
of students in the universities now is
more than 26 lakhs, in the Delhi Uni-
versity alone there are more than
1,286,000 students and, Sir, if you kind-
ly look at the figures to find how
Delhi University has attracted the
students for research. I will give
the figures, During 1978-79, 2,190
students were enrolleq for Ph.D. re-
search, and in the year 1973-’!9, the
figure has gone up to 3,133 which
only shows that the Delhi University
hag become noy only a centre of edu-
cation, but also a centre of higher
academic research, and it is a wel-
come development,

8Sir, en this occasion I would like to
ask the Minister , few questions.
Now that Education is a Conurrent
subject. the ™Delhi University is a
Central University, and under Sec-
tion 18 of the University Grants
Commission Act of 1956, it is the
obligation of the UGC to place the
Teport of the University Grants Com-
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responsibility in the determination
:1 excellence ip standards througheut
the country, Sir, we want to project
the national picture cutside, Ig it not a
fact that certain forces are active on
the Campus which not only want to
take education out of the.Concurrent
List and push it back to its original
status, but also want to create chaos
by distorting the syllabi and courses
and text-books and their only aim is
to satisfy their political whims because
1 can challenge any Member of this
House, especially from this side....

(Interruptions)
AN. HON. MEMBER: Why?

PROF, NARAIN CHAND PARA.
SHAR: I will tell you.

MR, DEPUTY-CHAIRMAN: That is
all right. Mr, Parashar, because you
advised them that they should not
talk about irrelevant things, they are
saying this,

(Interruptions)

MR, DEPUTY-SPEAKER: I very
much appreciate. That is all right.
You have very correctly caught him.

PROF. NARAIN CHAND PARA-
SHAR. My question is this. When the
history of Russia is taught up to 1074
in the universities, how is it that the
History of India has been taught up
to 1952 only, Is it because India has
not advanced on the path of proe-
gress? It is ga sinister design angd 1
charge certain political forces in the
country for creating chaos.

Sir, I welcome the raising of the
standard of the Delhi University to an
international atatyg and I would sug-
gest that care should be taken to see,
and it is the responsibility of the
University Grants Commission, that
nothing happens which mars our
image abroad ang mars the image of
a nation on the move and the pro.
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jection of our higher education as a
Concurrent subject, as a subject
underlined by the Natjonal Policy
Resolution on Education adopteq by
this august House on 24th July 1968
and endorsed by the Kothari Commis-
sion and also endorsed by 30 Members
of Parliament in a Committee ig fully
implemented in the national contours
and an internatioal projectjon is given
to this and India is given a status in
the world of learning. Thank you,

MR. DEPUTY-SPEAKER: We have
got another subject at 17.30. We have
to complete it by 17.30.

SHRI NGANGOM MOHENDRA
(Inner Manipur): I have been listen-
ing to the argumentg advaned by my
learned friends on both sides and I
do not want tp join in the affray in
the matter.

The Bill before ug is apparently
innocuous and there is nothing much
to be said about it except that it was
very unfortunate and it is stil] un-
fortunate for all of us here in this
country where Ordinanes have been
issued at the eleventh hour which,
perhaps, could have been avoided. I
want to say thig much, It is no good
depending on ordinances and ordi-
nances, We have already had quite a
large number of Ordinances, So far
as mentioning of commission and the
like is concerned T do not want to add
any names of commissions or com-
mittees. I wish our universities should
ramify beyond the territories of this
country, That does not necessarily
mean that things about irregularities
which have been attempted here to
be listed, should go along with such
ramifications,

It is a very simple Bill and it must
have been very much better for our
learned friends on the other gide to
take things with some benevolence
rather than as criticism. Sometimes
criticismg help. With this idea I ap~
peal to my friends t, listen to .others
with some sort of benevolence and
charity,

BHADRA 4, 1903 (SAKA)
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MR. DEPUTY-SPEAKER.: Shri Ram
Singh Yadav, He ig not there, Shri
Harikesh Bahadur, You will be given
three minutes only.

SHRI HARIKESH BAHADUR
(Gorakhpur): I shall finish in 2}
minutes. This could have been enacted
without promulgating the ordinance.
This is the first thing that 1 would
like to say, Promulgation of this ordi-
nance was a wrong thing which I
must oppose at this point of time,

The purpose of this Bill does not
appear to be very bad. But the inten-
tion of the Government appears
shghtly wrong because Government
always tries to concentrate powers in
jts hands and wants to interfere with
the affairs of the university, though
there is Academic Council and there
is Executive Council in almost all
universities. ‘These Councilg could
have been consulted when any kind
of thing was to be done but the Gov-
ernment which wants to ta* - the en-
tire power in its hands wants to dic-
tate terms. We are finding t%e«t in al-
most all the Central Univereifies the
Government of Indig has always been
interfering It has been doing so not
only in Delhi University but alsg in
Banaras Hindu University, Aligarh
Muslim University and everywhere,

8hri Parashar was given a chance
to speak, But T have been told to take
only three minutes,

This interference business is very
bad because it ultimately paralyses
the academic atmosphere, It some-
times creates discontent among the
academic community. Therefore,
whenever the Government is going to
legislate anything, the Government
must consider ty take the executive
council and the academie council into
confldence. I do not know whether
the Government hag consulted them
or not.

Even in this affiliation matter also,
I would like to suggest that there
should be some provision through
which the Government must see that
the academic council and the expeu-
tive council are also consulted before
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giving any affliation to the colleges
of foreign countries, I am happy that
the Government has thought in these
termns so that foreign relations do not
deteriorate but some timeg the Gov-
ernment doeg something without tak-
Ing into consideration foreign rela-
tions, 1 appreciate this particular
thing which the Government is. going
to do,

MR. DEPUTY-SPEAKER: So, you
are welcoming the Bill,

SHR] HARIKESH BAHADUR:
Then, the sanctity of academic atmos~
phere of the university must be pro-
perly preserved. I find that not only
in Delhi University but in other Uni-
versities also, there i some problem
of law and order. Even in the Bana-
ras Hindu University, the law and
order situation has completely dete-
rjorated. The teacherg have gone on:
strike, Actually, T wanted to raise this
matter but I could not get time.
Therefore, 1 take this opportunity and
draw the attention of the hon. Minis~
ter to this matter and I request her to
look into it. Similarly, the sanctity
of academic atmosphere on the cam-
puseg of other universities should also
be protected, It is the duty of the
State Governments to see that proper
situation prevails there and normaley’
is restored there.

MR. DEPUTY-SPEAKER: You have.
not touched wupon the Bill proper
at all. You have not said g single
word about it. You come to the Bid
proper,

SHRI HARIKESH BAHADUR: I
have already said that the intention
of the Government may be to inter-.
fere in the affairs of the universities.
But the purpose of the Bil] is not
bad. | have already said that.

The last thing which I would like
to say is that in some universities,
the Vice-Chancellors are not there
It 15 so even in respect of unjversities
which are undes the jurisdiction, of
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the Central Government, like, the
Banaras Hindu University, There 15
no Vice-Chancellor in the Banaras
Hindu University, The Government
should see that the Vice-Chancellor is
appointed there. ]

With these words, I conclude.

MR. DEPUTY-SPEAKER: Shri
Zainul Basher, Yours should be the
shortest speech today.

SHRI ZAINUL BASHER (Ghaz-
pur): It is going o be my shortest
speech.

MR, DEPUTY.SPEAKER: Sir, I
support the Bill,
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I
feel very much greatful to the hon.
Members who have taken such great
interest in this Bill and who have
given very useful suggestions and
have agreed to the passing of the
Bill in a manner which I expected.

There have been some suggestions
by some Members. I would like to
mention that the other University
could also have the right to affiliate.
I would just like to mention that no
State University can directly deal
with the institutions of foreign coun-
tries. Anything that has to be done
must go to the Central Government
and so the Universities or the <Col-
leges which would like to give appli-
cation, their methods will be consi-
dered by the Central Government
taking into account all the relevant
aspects of the case, Mention was also
made that the University text-books
have some passages or some of the
books are not really up to the stan-
dard and now that we are oro-
posing to grant affiliation to the col-
leges in foreign countries, it is nece-
ssary that we should have a brighter
projection of our country.

I would also like to say about the
academic life of the Universities that
has been mentioned. But T am sorry
to say that this is not the proper
time to mention about these things.
Perhaps the hon. Member; would
give me his views on that subject
some time in future when we have
a debate in this connection.

BHADRA 4, 1803 (SAKA)
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SHRI SATISH AGARWAL (Jai-
pur): Have you taken any action in
this regard?

+ MR, DEPUTY-SPEAKER: Yes.

SHRIMATI SHEILA KAUL: The
interference of the Central Govern-
ment was mentioned. The Central
Government does not interfere in the
affairs of other Universities or even
in respect of Delhi University in
matters other than affiliation of pro-
per institutions. Universities are auto.
nomous bedies and now “Education”
is in the Concurrent List and the
Centre must take more of what is
happening in the different Univer-
sities, If there is a consensus on
this anq if hon. Members agree on
that, we will take note of that and
see what can be done about it

I would now request the House
that the Bill be passed.

MR. DEPUTY-SPEAKER: That is
after he replies.

SHRI N. K. SHEJWALKAR: I was
trying with great aptitude to under-
stand what the hon. Minister was
going to say., I am corry to sav
that the points which I raised have
not been replied at all,

The first point which I raised is
regarding the propriety of this Or-
dinance. Nothing has been said about
it. But, on the other hand. when T was
pressing time and again what are the
dates on the basis of which actjon
has been taken, the date which I have
come to know is 6th February, 1980.
This is the date of the letter from the
Bhutan Government, Thereafter an=-
other etc. etc, The decision was taken
on 13th April, 1981. At that time,
the House was in Session. Why at
that time the Bill was not moved? It
hardlvy took one hour today. It
ecould have taken one hour during
that Session, After all, the matter re-
garding the Ordinance should not be
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taken so casually. This is what T
am saying right from the very begin-
ning. I am sorry to say that there is
no justification for this Ordinance and
that the matter has been taken
casually this time also. I have not
been able to get it. I do mot know
wherefrom Mr. Parashar got this in-
formation that in 1978-79 there were
other applications also, This Gov-
ernment came to power in January,
1980. It is all right if the previous
Government had failed. Why was
action not taken by this Government?
Why was recourse to issuing an Ordi-
nanace was taken? That has nol
been clarified. It is for the people ot
India to judge whether this sort of
action is justified or not. I am not con-
vinced, Unfortunately, the Miniser
has not even cared to reply to this
particular point which I hag raised
at great length,

I am afraid I could not perhaps
make myself clear to the Minister. 1
have said that I am not opposing this
measure of extending the territory of
Delhi University. I have said that it
is a correct action. I distinguished it
from the other thing. The recom-
mendation js a different thing: because
it is about a college in a foreign
country so far as that matter is con-
cerned, Government has rightly, to
take the decision whether they
should or should not. But so”
far ag the academic matter is
concerned, who is the authority?
The hon. Minister has said that
they cannot leave this decision to the
University, So far as the recommenda-
tion about a  foreign college is
concerned, 1 emphasize that it is
only the Government of India
which has to do, But so far as
the academic matter is concerned,
how is this Government going to de-
cide whether a particular college is
going to be affiliated to a particular
University. There 8re g large number
of Universities in India and the stan-
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dards are different and sa many
other considerations are also there. I
have already read out. I do not want
to repeat them. On that basis the de-
cision has to be taken not by the Go-
ernment but by the institution itself,
by the University itself, The Univer-
sity is being deprivd of that. With
due respct to the hon. Minister, 1
would say that that point has not
been replied to all. She has not re-
plied to the two relevant points which
I had raised, I have not raised any-
thing about the teachers pay or about
the students or about the standards. I
have only pointed out specifically to
what is contained in the Ordinance
and in the Bill. (Interruptions)

One point was raised. I want to
put the record straight. When I said
that half an hour time was required,
my friend raised an  objection. I
would only invite his attention to the

proviso under rule 178. If my hon.
friend readg that, he will know.

The Maver of a Resolution is entitl-
ed to speak for 30 minutes: it is
written there.

I would again say this. Let this not
be so hastily decided. So far as the
latter part is concerned, that is, giving
powers to the Government, that
should be withdrawn.

MR. DEPUTY-SPEAKER: I shall
now put the Statutory Resolution to
the vote of the House. The question‘
is: ) = ;

“This House disapproves of the

Delhi  University (Amendment)

Ordinance, 1981 (Ordinance No. 4)

of 1981) promulgated by the Presi-

dent on the 9th June, 1981.

The motion was megatived.

MR. DEPUTY-SPEAKER: I shall
now put the motion for consideration
to the vote of the House, The queston
is:

“That the Bill further to amend
the Delhi University Act, 1922, be

taken into consideration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER? Now we
take up clause-by-clause considera-
tion, There are no amendments to
Clausesg 2 and 3.

The question is;

“That Clauses 2 ang 3 stand
part of the Bill.”

The motion was adopled.
Clauses 2 and 3 were added, to
the Bill.

Clause 1, the Enacting Formulg and
the Title were added to the Bill.

SHRIMATI SHEILA KAUL: Sir, 1
beg to move:
“That the Bil} be passed.”
MR. DEPUTY-SPEAKER: The ques-

tion is: o
“That the Bill be passed,
The wmotion was adopted,

17.30 hrs,
HALF-AN-HOUR DISCUSSION

INCENTIVE FOR INDUSTRIALISATION OF
BACKWARD AREAS

MR, DEPUTY-SPEAKER: Now, we
take up Half-an-Hour Discussion by
Shri B, V. Desai.

SHRI B, V, DESAI (Raichur): Mr.
Deputy-Spcaken, Sir, the discussion
pertains to the question arising out of
an answer given on 19th August, 1981
to an unstarred question No, 548 re-
garding incentives for industrialisa-
tion of backward areas.

Sir, I would like to read out the
answer given, I will quote:

“Will the Minister of Industry be
pleased to state:

(a) Whether a Committee of
Secretarieg was considering in-
centives for accelerating the
pace of industrialisation in the
backward areas.”
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The answer ig:

“No final decision has been taken
in this regard”

In fact, either he should have said
that it is neither accepteq or rejected:
The question was: whether a Com-
mittee of Secretaries wag considering
it or not. Instead of saying ‘Yes or
No’ he said ‘No final decision’. The
same reply is there to all the ques-
tions. The question was:

“Whether a fresh look at the in-
centives already given by the Union
Government hag become necessary.”

To this the answer js same thing—No
final decision’.

In reply to a question namely:

“It so, what are the new incenti-
ves that are being considerea and
again how mnany incentives gre be-
ing provideq to the backward
areas.”

For all this there is only one reply
‘No final decision has been taken in
this regard by Government’. I do not
know whether, with due respect to the
hon. Minister, he has gone through
the question at all. If he had gone
through it he would have tried to
give replies which were required. Let
me take some time of the hon, House.
I would like to state that in our
country, the development of back-
ward areas has got a historical back-
ground. Upto 1968-69, different Five
Year Plans tried to toy with the idea
of developing the background areas
in a different way. But, this time
for the first time, in the Hiﬂtory. of
this country, in 1968-69, two Working
Groups were formed.—one the Pande
Working Group and another the
Wanchoo Working Group,

In this connection, I would like 10
state that at a meeting—this is re-
garding the identification of the back-
ward areas for which this Committee
was formed—of the Committee of the



